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S.N.Mallick,VC. 

This is an application where the petitioner has 

vrayed for a direction upon the respondents to pay all 

the dues of his father late Jagdish Rarn Me in absence of 

nominaticn ,te the legal heirs. T!jiere  are also other prayers 

for giving com1assienate appointment to the applicant and to 

allow the applicant and his mother to stay in the official 

quarter in case the applicant is grantee appointment. These 

two reliefs are, hor net pressed. Amittely, it is 

states in the appicati.n that the deceased ernloyee die4i. on 

12th July, 1992 'uring the penency of a criminal rsceeing 

an& it is also statel that he was placed under suspension 

on 5.8.1972. 

Lá.ceunsel for the respenents submits that he has 

no instructions in this matter and has not filed any reply 

to contradict the al1egtisns made in the petition. 

After looking into the materials on record, we are 

e 

of the view that this, application is defective as' all the 
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heirs of the 4ecdased employee have not been irnpleaie. 

The main grievance of the petitioner is that on 
th death of his father, the legal heirs have n•teen paiá 

anything which was lue to the deceased employee. It is also 

sunitteá by the 1.cunse1 appearing for the petitioner that 
no epresentati.n was , h.wever , fileá by the legal heirs 

of the áecesej employee namely, his wi.w and his two SOns 

including the a,plicant for release of any meney.ue to them. 
r2ttn 

Under the circumstances, we are of the view that it 

wouló not be proper to iass any final order in this áefective 
apicatj,n. We, however, lispose of the applicati.n at the 
stae of aImissiri with the following 

We give liberty to the petitioner to file a joint 
aplicati.n before the respondent authsrjtjes by himself, 
his mther ani other brother for consideration of their claim 

in the matter of payment of any money or service benefits 

to which the âeceasei employee was entitleá, Such representation 

have to be fileá within one month from this day which sh.ul 
ie c' nsidered lay the responent authorities within two months 7 
fr.m the 'ate of filing such .fepresentati.n. If the res.nents 

take the view that the heirs of the deceased, employee are not 

entitleá to get any benefit, a speaking •rer shoulá be passed 

to that effect and. such .rer shuld be communicated to the legal 
heir of the deceasei em.l.yee within two weeks from the S.ate 

of passing such erSers. N, costs. 

(S.Dsgupt) 	 (S. •Mallick) 
Merjer() 	 Vjce.Chajnan. 




